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RGN REHIOT UKD B & oIy ARATSS! IR MAFIH, 1860 & WAl & el USIHRUT T

feeR Hare afafd &1 o7 wRe B ol rn €1 fIER Hare wfafd &1 i um vd FrEmEe s
AT el T |

fSerR—TSguTe @ SR 9,
FOTIT HERIAT,

WRHR & Y I |




2 fIeR I6Ie (3TATUR0T) , 17 3TITET 2016
The 5™ August 2016
No. 01/stha(mu)vividh-13-04/16-178/IPRD—The State Government of Bihar is

hereby decided to establish "Bihar Samwad Samiti" under the provisions of Society
Registration Act, 1860 to know, understand the mood, perception, feedback of common
people on various issue, to receive their reaction and response, development of creative's for
massive advertisement of the policies/programmes/achievements of the government for the
people's education by establishing effective mass-communication and for the development
of "Brand Bihar", for the documentation of the development and achievement, to advertise,
facilitate the advertising material and place the government's views after analyzing the news
as per requirement. The Memorandum of Association and Rules & Regulation of the "Bihar
Samwad Samiti" is enclosed herewith.
By order of the Governor of Bihar,
Brijesh Mehrotra,

Principal Secretary to the Government.
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(Vi)  STIIHAHIR MYFH IR & ey A= f[urT & SrispHi, Jrormail vd
SUATRRN &1 TAR—IER &g GorIdhdl & fIhr Td UReR, TFhelc, hieey,
gdolc S §RT TIR—YER HRI Ud a9 SR BT AReHdRU dAl Ud
Se forg Uoikll W T AT |
(vii) fasmos wiftq, | wd qrae &1 9fsbar @ sifFeisd ud uResl a1 8g
fTT @I STaRIGdI AR HARE 2T ST | a1 Td S —awd [T gIRT
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FH Td D AT ARIGRT &) FH T |

Jfaferd orar ufided W R wR Ade <A |
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TS QIR Hgere) &AM x| g3 yeR foxig gdes 2q foxfa wd
TG RO AT ST WRIET |l Ufhar 3R SUUE gWid (WIS HaTd)
&1 AT ST |

3T Har FrRmEe & AR Fgfda/ PRI @1 dRars B |
HRINTT eI B 3¢ PRAT A1 49 Td I8k BRI YOell BT Gredrizd
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areger ot of | | U9 fawa oRfl e @) arTell 9% | STgHIeT =g <R SR |
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(vil) aif¥e ufddes, affe o, aifife aoie, fa uradmed, fdperor ufddes QIR &RamT 3R
I FRIGR AR vd o=l e & aHer AR 8 URgd B |

(viii) =l g grRT A1fRE / Fgad siwetd | dfie siberor GiHfRed HRIHR fberor gfcrde
AR P & THe IR bR |

(ix) o, IR e Ud Brier Afffa @ dedl B eriaE! & affeRaa, demlRa vd
el & dra gRARA &R wrffrad wam & ReR va Feve—vag—aed afua @ grft |

x) GRS & NRER B T T gfades Fa9a7d AofarT o fafde w0 | smaeas 8l |

xi) feER dae @ fovg SRR RN BRAE, Qv a1 9Wa 4 f9ER dare & Rl & wxefor
Tqg AT Uel U BRI |

(xii) g feee fER Hag & e @Rl & yded gg SeR 8rm| S9 f9Er dare &
BT B AT 99 T BRIT~ad B bl 97 R B8R | S 3maadT /IRl e g1 iR
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i il & drITd ok fIER Hare & dRIGAN R SMERINT Jenfred il & QT B Bl
fSRERT Bl |

(xiii) ¥ed qoic & i o7 MRV Ud QAT Uema &7 Uded Ud FREer gawe e o
IR ITBT AR A T BRI gl § [ifed 8| 9 AR dare & @ Sl &1 R geiter
BT |

xiv) ey facere, fER dae g1 Iunfed e SIMYHE @ |l 9l SRl g
HIIAIRAl TR R B AT HRARAT | ya=T feere argaiie vd e gufhamwt § ffer darg @
g &l a1 HRaRAT | 98 f9ER Harg @ IR ¥ 9 UBR & A &1 Ut Hm qer IR et
& el & SR Wl MRl &1 gad H | 98, Fcd GTHEl & AT W avdd brTeld, T
9% TId U4 I FIIRRgE sReHed @1 gusiel f98R Hare @l 3R ¥ Iege, ol e wd 3w
FTIUTAS TSTHHTN §RT UG R & AFAR BT |

xv) v fcee AR dag @ da-i o Fgad s | f9gR dare @ e (At 38 ot
® 9 fIER Hare & @rar § g e |

(xvi) Aeg—afgd @ ®©U # 98, U & URMY W, AW /IR e/ drdery afifa @
Jod MR oI RTe TR AT 31T 37T HYM IR IR Harg & a1 Friarfzal, siferdl gd diorl &1
IERET BT |

(xvii) a8 O 91 BRI B ST I AeFeT IR /AqaT AR FhRI AR/ JArar & dRiuTeTd
URIHNI §RT Yo fl i |

(xviil) 98 fIER Harg &I IR A T Y[R BT |

(xix) 98 fIER Hag iR TR WHR U4 31 AWl & d14, [9ER dare & ord ddred
JaeN Tt N fawy @& e § I &1 F |

(xx) @8 oHfe fharpemal o forg, el Frer grr geniidia ar gemsE, Wefa < ve
g T8 B |

(xxi) H=I PRIUES YSITHN AR /AAAT el AR /3 Al Db gRT AT G
dor f9gR Hare & Il & 3wy g8 Mfdar  Td ey P 3R ¥ WPR  gRT  fAffREd
AT qPH T B |

(xxii) g8 U wfdaal # A Bl B, &7 HREI-—wHRd & gAY, G GUE Ud K%
BT TSI B FDT |

19. PIY BT FaTe | — f9ER Harg @ (A &1 w@w g RER darg affa & 9@ 9 §6 @@
Gl SIRATT | §9 §% @Al &1 Farea el (Fer gR1 Wiffiad uefiaRal & 6gad wier 9 8N |

20. @l U9 Sidpeqvr| — fIgR Hare & M- &1 ol fafid wu & @ SR aen aRi
e gR1 MAd /g sided A arfie fberor AT SIRATT | Jaw Fawe g STawadharddR
JMTARE ADBETTT Td FHA! ADETVT B FAARRAT B ST FDH AT |

21. Uoll &1 QR | — fdEgR darg @1 |9 oforai ud ifWeral &1 WuReT e fqeid g|RT
f[SER dare & draferd # fhar S|

22. fRowraelt § WoeE - e # deed R e @ orRT @ el H, gerRd
famT @ |

23. AT/ ARA B & ITe- | 7 3ege], Ae I1 Aad—afad (Y= fAqerd) ar fes ug
gR® H P URTIT BT & o U9 URIAT ¥ AERedl & IR Bl 30((¥) &A1 & v qfed
fomar ST |

24. fqgR Harg @t gEfRy| — IR dag @& 9 9wRy s9a R e | kg awEh
SRAfT SR fegR Harg @ wwRy & w9 # fafafde o SrReft

25. f9ER Hag & gRT U9 Svo fawg o vd sdaE —

(i) fER dHare, yaw fFewe a1 g9 MR SRieR A gRT wited fodl geriter) @
A 9 AT W BIS Al AT ST AT |

(i) vew fFeee a1 59 (A witgd Gl gaifer & Rfag a1 aRada & R @8
I1e AT HTAATE UR Bl Ufddel 3R el IS |

(iii) fHe o o1 FREE § fER dae & Ovg T S a1 ey IR darg &t
TRy & faeg erifad R, 9 {6 oegel, dew, e ewd a1 el uaridrery @
TRl & f36g |

26. faeR dHarg & Afew| — e &1 afien R dare @ faft usiferYy & gei—grer ar
STh §RT AT 5—HA RT AT ‘FRIX FdT' §RT HIRAT SR | $9 YSR ol T Hig Aifed fafdeaa arfia
PRI g5 TSN SIRAT |
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27. S H URadH A1 AR | — f9ER Hag & Seeai & uRdaq a1 fawdr &1 uifed o=i
forprar & qregg 9 g WeR § fAfgd grfry
28. Y WREHR $T FRe | — 0 el & ol fem # fAfka ff a9 @ 8 go +ft, =
WRER, THI—T9I TR, a9 € Jaf), o I8R daie IR Iegaiy R | INsfedl & IDRER,
S8R, ge1 @I fIeR Ware & 3ifYerdl &1 SRV dx=1 &7 AfBR B MR IfSfam & Sueei &
IIAR, S gRT &Y T AAT8 BT AJUT [98R HaTe gIRT a1 SIRAT |
29. fages —
1. SR Hare & faged & wfed oD e § fAfea grf)
2. fqeed & Yd ST ARBR B A UG HRA BT |
3. fagea @1 Rafq # g9 IwRy gar vd S=—99a {9, f98R, ger & sraRa &l
STRAfY |

Ao fhar ST & 5 I8 el & g ufa 2

o

T HRIUTAS TSN KR Jree]
g IR BT EURIRGETE
U= |afaa
AT T S-S I
IR T

THE RULES AND REGULATIONS
OF

BIHAR SAMWAD SAMITI

1. Name of the Society- "Bihar Samwad Society" (hereinafter to be called by the
name of "Bihar Samwad")

2. Short Title- These Rules may be called the "Bihar Samwad" Society Rules
2016".

3. Objectives- (i) To disseminate and propagate government policies, programmes,
schemes and achievements, effectively for public awareness.

(i) To obtain people's response and feedback through interaction and dialogue in
development of "'Brand Bihar''.

(iii)) Documentation of progress and achievements of various department.

(iv) To know and understand the mood, perception and feedback of people on
different issues by analysis of news published in the media and to arrange quick response of
government's views/ point among general public through media as necessary.

(v) To disseminate policies, programmes and achievements of various departments
for educating people and mass communication by performing role of facilitator by actively
using new practical techno- managerial knowledge, method and resources of educating
people and mass communication.

(vi) Formation of creativeness for publicity of programmes, schemes and
achievements of various departments in time with modern ambit, according to necessity
through poster, pamphlet, folder, booklet, etc and to facilitate the advertisement work and
obtain agency fee for it.

(vii) To provide resources to the department as facilitator for making advertisement
receipt, issue and payment procedure online and transparent according to necessity. To
make available to newspapers for issue by developing classified design and tender
composing by forming creative design of classified and decorative advertisements of
different government departments/ board/corporation, etc issued by the Information and
Public Relations Department and to obtain agency fee for it.
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(viii) To arrange technical management and resources for development, maintenance
and updation of website of Government of Bihar as well as departments under the State
Government.

(ix) To develop new and better work system by procuring services of specialists,
professional persons and agency for fulfilment of aforesaid objectives as per necessity and
to develop institutionalised system for taking benefit of knowledge resources and experience
of private sector and civil society and make agreement with publicity medium for
conducting special publicity campaigns.

(x) To receive grant from the State Government for sustaining its liabilities and
disseminating programmes of State Government through different media.

(xi) To take help of local and global organisations, governments and financial
agencies and may have partnership with them for mobilizing additional resources for
capacity augmentation in its activities.

(xii) To make available the facility and encourage the group of specialist/study
group/researchers, etc, constituted by various states ,to tour the state and make
study/research about the changes/ongoing changing process in the field of socio-economic
& others, important heritages including art, culture, archaeological sites in the state.

4. Definitions:- In these rules, unless otherwise required in the subject or context:-
(1)"Bihar Samwad" means "Bihar Samwad Society" registered under Societies Registration
Act, 1860;

(i1) 'Act' means the "Societies Registration Act, 1860";

(ii1)'State Government' means "Government of Bihar";

(iv)'Administrative Department' means Information & Public Relations Department,
Government of Bihar, Patna.

(v) 'General Body' means "General Body" of "Bihar Samwad";

(vi)'Governing Body' means "Governing Body" of the "Bihar Samwad";

(vii) 'Executive Committee' means "Executive Committee of the "Bihar Samwad";

(viii) 'Chairperson' means "Chairperson of the Governing Body of the "Bihar
Samwad";

(ix)'Chief Executive Officer' means "Chief Executive Officer of the "Bihar
Samwad"; and

(x) 'Managing Director' means "Managing Director of the "Bihar Samwad".

5. Constitution of Committee-(i) There shall be a General Meeting of founder
members of the "Bihar Samwad", which shall be presided over by the Development
Commissioner, Bihar and this meeting shall be held annually.

(i) There shall be a 'Governing Body' of the "Bihar Samwad", of which
Chairperson shall be the Development Commissioner Bihar. The meeting of the Governing
Body shall be held quarterly.

(ii1) There shall be an executive committee of which Chairman-cum-Chief Executive
Officer will be the Principal Secretary/ Secretary, Information & Public Relations
Department. Meeting of which will be held monthly. In its meeting, extensive review of the
programmes for fulfilment of objectives of the ""Bihar Samwad"' as well as functioning of
the "Bihar Samwad" shall be done, monitoring of achievements against set targets shall be
done and report shall be prepared to be presented before the Governing Body.

(iv) There shall be a Managing Director of the "Bihar Samwad" who shall be posted
by the State Government. He shall also be the Member-Secretary of the Governing Body as
well as the Executive Committee. For disposal of works of the "Bihar Samwad" necessary
posts shall be created by the State Government on recommendation of the Governing Body.
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(v) The Information & Public Relations Department, Government of Bihar, Patna
shall be the administrative department of the "Bihar Samwad".

6. Constitution of General Assembly of Society- The General Assembly of the
"Bihar Samwad" shall be formed of the following full members, who have signed on the
Memorandum of Association of the "Bihar Samwad". This membership shall be by their
designations and shall continue to be vested in their substitutes.

SL. Name/Occupation/ Address Name of Office

No

1 Sri Shishir Sinha, I[.A.S, Development Commisssioner, | Chairperson
Government of Bihar

2 Sri Ravi Mittal, LA.S, Principal Secretary, Finance | Member
Department, Government of Bihar

3 Sri Amir Subhani, [.A.S, Principal Secretary, General | Member

Administration, Home and Minorities Welfare Department,
Government of Bihar

4 Sri Brijesh Mehrotra, I.A.S, Principal Secretary, Information | Member-cum-
& Public Relations Department, Government of Bihar Chief Executive
Officer
5 Dr. Deepak Prasad, I.A.S, Principal Secretary, Planing and | Member

Development and Food & Consumer Protection Department,
Government of Bihar

6 Sri Chaitanya Prasad, .A.S, Principal Secretary, Art, Culture | Member
& Youth Department, Government of Bihar

7 Dr. S.Sidharth, IAS, Secretary, Industry and Public | Member
Grievances, Government of Bihar.

8 Sri Harjot Kaur, , I.A.S, Secretary, Tourism Department, | Member
Government of Bihar

9 Sri Rahul Singh, ILA.S, Secretary, Information Technology | Member

Department, Government of Bihar
10 Sri Bipin Kumar Singh, L.A.S, Director, Information & | Member
Public Relations Department, Government of Bihar
11 Managing Director, Bihar Samwad Samiti Member

Secretary

7. Membership and Terms- (i) The membership of the General Body of the
"Bihar Samwad" shall be ex-officio. The members of the General Body shall be the
members of the "Bihar Samwad".

(i) A person appointed or nominated as the member of the "Bihar Samwad" by
virtue of office held by him, his membership of the "Bihar Samwad" shall terminate, when
ceases to hold the offices and the such vacancy so caused shall be filled by his successor to
that office.

(111)) Whenever a person is willing to resign from the membership of the "Bihar
Samwad", he shall present his resignation addressed to the Member-Secretary. His
resignation shall be effective only after approval of the chairperson of the "Bihar Samwad".

8. Meeting of the General Assembly- (i) The meeting of the General Assembly
shall be held annually. The meeting shall be convened at such venue, date and time as may
be determined by the Chairperson. The General Assembly shall necessarily meet once in a
year and interval between two meetings shall not be more than 15 months.

(i) The meeting of the General Assembly shall be convened within three months
after the end of financial year. If such meeting is not possible to be convened within three
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months due to any unavoidable reasons, the chairperson shall have right to extend the date
of next meeting not exceeding three months.

(ii1)In such meeting of the General Assembly, annual report and annual audited
accounts report shall be presented.

(iv)In each notice convening meeting of the General Assembly, it shall be necessary
to mention date, time and venue, where such meeting shall be held, along with the agenda
for the meeting and members shall be informed at least 07 days prior to the fixed date for
the meeting, but if the chairperson so thinks proper, he may convene special meeting on
short notice too. All meetings shall be convened by the notice under signature of the
Member-Secretary.

(v) Quorum of each meeting shall be present with the presence of two third of the
members

(vi)Within 30 (thirty) days of the meeting of the General Assembly, following
papers shall be filed to the Registrar of societies:-

(a) List of names of chairperson, Member-Secretary and Members of the "Bihar
Samwad" along with address and post.

(b) Annual Report of preceding year.

(c) Certified copy of the Annual Audit Report.

(d) Information in Form 'H'.

9. Powers & Functions of the General Assembly- Following shall be the powers
and functions of the General Assembly :-

(1) To give integrated policy guided instruction and direction for effective work
disposal for fulfilment of objectives of the "Bihar Samwad" and adopt all necessary
activities for fulfilment of objectives.

(i1) To consider and approve Balance Sheet and Annual Audited Accounts Report of
the "Bihar Samwad" presented by the Member-Secretary along with comments of the
Governing Assembly.

(iii)To consider and approve Annual Report of the "Bihar Samwad" presented by the
Member-secretary along with comments of the Governing Assembly.

(iv)To ensure compliance of directions, given by the State Government, time to time
to the "Bihar Samwad".

10. Constitution of Governing Body -

There shall be a Governing Body for managing all activities of the "Bihar Samwad".
The Governing Body shall be constituted in following manner-

1 Development Commissioner, Government of Bihar Chairperson

2 | Principal Secretary/ Secretary, Finance Department, | Member
Government of Bihar
3 Principal Secretary/ Secretary, Information & Public | Member-cum-Chief
Relations Department, Government of Bihar Executive Officer
4 | Principal Secretary/ Secretary, Art, Culture & Youth | Member
Department, Government of Bihar
5 Principal Secretary/ Secretary, Tourism Department, | Member
Government of Bihar
6 | Principal Secretary/ Secretary, Information Technology | Member
Department, Government of Bihar
7 Managing Director, "Bihar Samwad" Society Member- Secretary
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11. Meeting of the Governing Body- (i) The meeting of the Governing Body will
be held quarterly. If the Chairperson so thinks proper, he may convene special meeting of
the Governing Body at any time.

(i1) Each notice convening meeting of the Governing Body, shall necessarily bear
date, time and venue and agenda for the meeting. The notice shall be given at least 7 days
prior to the fixed date for the meeting, but if the chairperson so thinks proper he may
convene special meeting at short notice too.

(iii))All meetings of the Governing Body shall be convened by the notice under
signature of the Member-Secretary.

(iv)Quorum of each meeting of the Governing Body shall be present with the
presence of two third of the members

(v) The chairperson of the Governing Body may take decision regarding any work
which is necessary for fulfilment of the objectives of the "Bihar Samwad". Such matters
shall be presented in the next meeting of the Governing Body for approval.

12. Powers & Functions of the Governing Body- Followings shall be the powers
and functions of the Governing Body.

(1) The general supervision, direction and control of the functions of the "Bihar
Samwad" shall be vested in the Governing Body. For achievement of objectives of the
"Bihar Samwad", all duties, powers, functions and rights of any type of resultant and
incidental nature shall be exercised by the Governing Body.

(i1) For fulfilment of objectives referred in para-4 of the Memorandum of
Association of the "Bihar Samwad", it may take all action and may perform all such
activities which are necessary.

(ii1)It may make Regulations, Bylaws and Procedural Rules of the "Bihar Samwad"
with the approval of the Administrative Department and may make amendments, changes,
in provisions from time to time.

(iv) The meeting of the Governing Body shall be presided over by the Chairperson of
the Governing Body. The "Bihar Samwad" shall function under general direction and
supervision of the Chairperson of the Governing Body.

(v)In case of difference of opinion between members of the Governing Body on any
point in the meeting of the Governing Body, the Chairperson of the Governing Body shall
have powers to take final decision.

(vi)To obtain grant from the State Government for fulfilment of objectives.

(vii) The "Bihar Samwad" may take help of local and global organizations,
governments and financial agencies and may have partnership with them for mobilizing
additional resources for capacity augmentation in its activities.

(viii) To give comments on the Annual Report, Balance Sheet, Financial Estimates,
Annual Budget, Annual Audited Accounts Report after due consideration.

(ix)To appoint of Internal as well as Statutory Auditors.

(x) To perform agreement for spaces for the purpose of banner, poster, signage,
message, advertisement, etc with academic community, private sector, railway, transport
sector etc and to perform agreement for taking benefit of knowledge resources and
experience of civil society and to develop institutional system. It may take services of
specialists, thinkers, experienced professionals, etc to ensure effective policy making and its
compliance.

(xi) It may create administrative structure and posts of the "Bihar Samwad" with the
approval of the State Government. It may make procedural rules for its organisational
structure, service conditions and appointment, etc for creation of administrative, specialist,
technical, secretarial and other posts and may take services of capable persons/agencies.
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(xii) It could make available the facility and encourage the group
of  specialist/study group/researchers, etc, to tour the state and make study/research, the
charges/ongoing changing process in the field of socio-economic & others, important
heritages including art, culture, archaeological sites in the state, constituted by various
states.

(xiii) To constitute subcommittees, specialist panel, task force, working or study
groups for such purpose and on such conditions as it thinks proper and to dissolve them.

(xiv) To monitor achievements of the objectives of the "Bihar Samwad".

(xv) To monitor financial condition of the "Bihar Samwad" and review its annual
audited accounts to ensure smooth flow of income.

(xvi) For execution of the works of "Bihar Samwad", the Governing Body shall
have full financial and administrative powers. Governing Body shall delegate financial
power on recommendation of Executive Committee.

(xvii) "Bihar Samwad" shall have an Operational Manual for recruitment/
employment on different posts in "Bihar Samwad" and likewise procedural and procurement
Manuals related to audit of accounts for financial and accounts maintenance, and financial
management.

(xviii) To take action for appointment/employment in accordance with the framed
Service Rules.

(xix) To Strengthen institutional system, and promote a new and better working
pattern, so that programmes and aims of "Bihar Samwad" may be expeditiously and
effectively be fulfilled and ensured.

(xx)  Perform such works and activities which are necessary and incidental to the
fulfilment of the objectives of "Bihar Samwad".

(xxi) To confer partly or fully all or any of the abovementioned powers and
functions to the Executive Committee or the Chief Executive Officer.

(xxi1) Other works assigned by the state government, from time to time.

13 Powers and Functions of Chairman:-- Followings shall be the powers and

functions of the chairman:-

(1) To call meeting of the General Assembly or Governing Body anytime or ask the
member-secretary to call such meeting. To chair such meeting.

(i1) As per decision of the Governing Body, to authorise to gift, purchase, lease
or/otherwise the acquisition of movable or immovable property and construction of
building, conduct and maintenance for the purpose of "Bihar Samwad".

(iii))The Chairman of Governing Body may take decision for any work which is
imperative for fulfilment of objectives of "Bihar Samwad". Such matters may be placed
before the next meeting of the Governing body for its approval.

14. Executive Committee:-- An Executive Committee headed by Chief
Executive Officer shall function to look after day-to-day affairs of ''Bihar Samwad"
and supervise its works, which shall be constituted in the following manner:--

1 | Principal secretary/secretary, Public Relations Department, | Chairman-cum-Chief
Government of Bihar Executive Officer

2 | Director, Public Relations Department, Government of | Member

Bihar
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3 | Managing Director, "Bihar Samwad" Samiti Member-secretary

4 | Internal Financial Advisor Member

5 | Departmental Special Secretary/Additional Secretary/Joint | Member
Secretary

6 | Senior most Officer of Bihar Information Service Member

15. Meetings of Executive Committee:-- (i) The meeting of Executive Committee
may be held, as per requirement, any time, but it will be mandatory to be held at least once
in a month. The Chairperson of Executive Committee may call special meeting of the
executive committee, any time if they feel it proper.

(i1) Every notice for Executive Committee meeting in which it will be necessary to
mention the date, time and venue of meeting, will be served to the members of the
committee at least 7 days prior to the date of such meeting but, the chairman may call
special meeting on short time notice if he thinks proper.

(ii1)) All the meetings of Executive Committee shall be called for by notice duly
signed by the member-secretary.

16. Power and Function of Executive Committee:-- Followings will be the
powers and functions of the executive committee:-

(1) To examining all such proposals that are to be presented before the Governing
Body;

(1) To take steps for regular monitoring and supervision of all works to achieve the
objectives of "Bihar Samwad" and necessary action for timely accomplishment of the works
as per set objectives;

(iii)) To frame, rules, regulation, bylaws and procedure regulations, from time to
time and to help Governing Body in making amendments, changes, revision and its
dissolution as per requirement.

(iv) To take all necessary actions for the preparation of annual reports, annual
accounts, annual Budget, financial estimate and audit reports of "Bihar Samwad" and to get
it recommended by Governing Body.

(v) To take necessary action on directive of Governing Body for nominating
/appointing auditor for auditing; get audited the accounts of "Bihar Samwad" by the
nominated/appointed auditor and ensure compliance of the audit report.

(vi) To create the posts of administrator, specialists, technical, secretarial, etc, and
after preparing its service conditions, organisational structure and procedure of appointment,
get approval of Governing Body on it;

(vii) To determine for the receipts/purchase of essentials and services for the
transaction of business of the "Bihar Samwad", and to implement it after approval of the
Governing Body;

(viii) To review the implementation and compliance of the policies determined and
directives passed by the Governing Body from time to time;

(ix) To perform all such other works which may be assigned to it by the Governing
Body and act for achieving the objectives mentioned under Section 4 of the memorandum of
"Bihar Samwad" and conduct all the necessary activities.

17. Power and Function of Chief Executive Officer :-- (i) Entire management of
"Bihar Samwad" shall be wunder Chief Executive Officer (CEO). Principal
Secretary/Secretary of Department of Public Relations shall be the ex- officio CEO of
"Bihar Samwad".

(i1) Chief Executive Officer shall have following power:--

(a) To chair meetings of Executive Committee
(b) To control total management of "Bihar Samwad".
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(c) To be Appellate authority to the orders passed by Managing Director.
(d) To be the reporting authority of managing director.

(i11) Chief Executive Officer shall exercise such administrative and financial power
as delegated by Governing Body, from time to time.

(iv) He shall formalize the guidelines for implementation of various programmes of
"Bihar Samwad".

(v) He shall be patron of the rules and non-negotiable principles of "Bihar Samwad"
and uphold the guidelines and rules for implementation of schemes.

(vi) To purchase necessary moveable and immovable property, or to take it on
rent/lease, and to exchange or otherwise acquire property and to construct building or
buildings, and to repair and maintain them, for the purpose of achiving objectives of "Bihar
Samwad",

(vii) To open bank account under joint signatory.

(vii1) To prepare budget, keeping in view of fairness and economic.

(ix). To ensure compliance of the rules and regulations for conducting the business
of "Bihar Samwad".

(x) To establish organizational structure of "Bihar Samwad" by approval of the
department and implement the pay structure.

(xi) Chief Executive Officer shall be entirely responsible for the management of
"Bihar Samwad", on behalf of State Government.

(xii) He shall perform all the functions as directed by the Governing Body from time
to time.

(xiii) The Chairperson of Executive Committee, may take any decision in respect of
any work essential for attaining objective of "Bihar Samwad". Such subjects would be
placed before the Executive Committee in the next meeting for approval.

18. Power and Function of Managing Director:--

(i) To appoint technical experts, administrative, secretarial and other posts on
contract basis or outsource their services in the light of recommendations of Governing
Body and Executive Committee for organizational structure, service conditions and
appointment.

(i) To provide the required building with campus, furniture & fixture, vehicle, and
other resources for conducting of work of the office of "Bihar Samwad".

(iii) To sanction leave of any official of "Bihar Samwad", and, in absence of such
officials make arrangement for performing their work.

(iv) To regulate the behavior and duties of the employees of "Bihar Samwad" and
take disciplinary action.

(v) To ensure submission of utility certificate of government grants duly and on
time.

(vi) To provide goods and services, after getting its receipt / purchase, according to
procedure approved by the Governing Body and Executive Committee.

(vii) To get prepared annual report, annual accounts, annual Budget, financial
estimate and audit report and present them before the Executive Committee and Governing
Body for approval.

(viii) To ensure annual audit by auditor nominated /appointed by Governing Body
and present the audit report before the Governing Body.

(ix) The Managing Director-cum-Member-Secretary shall have the responsibility to
get recorded, and maintain the proceedings of General Body, Governing Body and
Executive Committee, to execute and serve them to the members.
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(x) To send all reports which are necessary in accordance with law to the Registrar
of Societies, timely.

(xi) To present adequate favour of "Bihar Samwad" in any action, matter or case,
filed against it in order to protect the interest of "Bihar Samwad".

(xi1) Managing Director shall be responsible for the management of day to day work
of "Bihar Samwad". He shall have entire responsibility of formalizing and implementing the
schemes of "Bihar Samwad". He shall have responsibility for implementation of all the
policies determined by General Assembly Governing Body and also responsible to meet the
constitutional obligations imposed upon the functioning of "Bihar Samwad".

(xiii) Financial control and day to day administration, management and control
under sanctioned budget will be vested in Managing Director and concerned functionally
Heads on his behalf. He shall be controlling officer of all employees of "Bihar Samwad".

(xiv) Managing Director shall sign or get signed all documents and related
function with due attestation as required by "Bihar Samwad". Managing director shall
represent or get represented "Bihar Samwad" in professional and legal processes. He shall
receive all the funds on behalf of "Bihar Samwad" and spend the amount as per directive of
Governing Body. On behalf of "Bihar Samwad" he shall execute prime function of handling
the important documents, including bank cheques, and other negotiable instruments as per
authorization by chairman, Governing Body, and Chief Executive Officer.

(xv) Managing Director shall appoint the bankers of "Bihar Samwad". All the funds
including Bankers of "Bihar Samwad" shall be payable to the accounts of "Bihar Samwad".

(xvi) He, in the capacity of member- secretary, shall call meeting of General
Assembly /Executive Committee on fixed interval or otherwise, and shall maintain all
proceedings records and registers with consultation of the Chairman.

(xvil) He shall do all the works as delegated by chairman and/or Governing Body
and/or Chief Executive Officer.

(xviii) He shall do all correspondence on behalf of "Bihar Samwad".

(xix) He shall abridge contact among "Bihar Samwad", state government and its
agencies for conducting the works of "Bihar Samwad" relating to any subject and any
context.

(xx) As per decision and delegation of power by Governing Body for day-to-day
works he shall give sanction and bear expenditures.

(xxi) He shall enter into contract and make agreements for attaining objectives of
"Bihar Samwad" as delegated by Chief Executive Officer and/or Chairman and/or
Governing Body and make expenditures up to the limit determined by state government.

(xxii) He shall delegate his powers for performance of specialised work to working
heads and staff.

19. Operation of Account—A bank account shall be opened to keep fund of the
"Bihar Samwad" in name of “"Bihar Samwad" Samiti. Transactions of bank- account shall
be made by joint signature of officers authorised by the Governing Body.

20. Audit and Account.-- Income-expenditure account of "Bihar Samwad" shall be
maintained regularly and it shall be audited by the auditor nominated/appointed by The
Governing Body. Managing director shall arrange for its internal audit and contiguous audit.

21. Maintenance of Register—Managing Director shall get maintained all the
registers and records of "Bihar Samwad" in its office.

22. Amendment of Rules—In light of recommendation of Governing Body, the
administrative department shall make amendments in the Rules.
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23. The Registrar of Societies shall be informed within 30 days of any office change
of Chairman, members, or member-secretary (managing director) or bearer of General
Assembly/Governing Body.

24. Assets of ""Bihar Samwad''—

All property of "Bihar Samwad" shall be vested in its Governing Body and shall be
specified as “Property of "Bihar Samwad”.

25. Dispute and proceedings by and against ''Bihar Samwad" — (i) Any
dispute may be raised by and against in the name of "Bihar Samwad", managing director, or
any authorized official assigned for this purpose.

(i) There shall be no adverse effect on proceeding of the dispute due to vacancy of
the post or change of managing director or any authorized officers assigned to the work for
the appearance in the proceedings or dispute.

(ii1) Every decree or order passed against "Bihar Samwad" in any proceedings or
dispute shall be executed against the property of "Bihar Samwad" and not against its
chairman, member, managing director or any officers.

26. Notice of "Bihar Samwad''— The service of a Notice will be done either
personally by any officer of the Bihar Samwad Society or by Post or by E-mail or by
Courier. Any notice so send will be considered to be served.

27. Change or elaboration in the objectives of the Bihar Samwad Society —
The power to make changes or elaboration in the objectives of the Bihar Samwad Society
shall vest in the Governing Body.

28. Directions by State Government—

Notwithstanding any existing provision in this Rules, the State Government, from
time to time may give policy direction to the Bihar Samwad Society, which shall be binding
on the Bihar Samwad Society. Registrar of Societies, Bihar, Patna will have the right to
inspect the documents of the Bihar Samwad Society and as per the provisions of the Society
Registration Act, his advice will be complied by the committee.

29. Dissolution— (i) Power of dissolution of "Bihar Samwad" shall inherent in
Governing Body.

(i) Before dissolution consent of the state government shall have to be taken.

(1i1) In case of dissolution its property shall be transferred to the Information and
Public Relations Department.

It is certified that it is true copy of the Rules.

Member Secretary Member Chairman
Executive Committee Executive Committee Executive Committee
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MEMORANDUM OF ASSOCIATION

OF
BIHAR SAMWAAD SOCIETY
1- NAME OF THE SOCIETY BIHAR SAMWAAD SOCIETY
2- REGISTERED OFFICE SOOCHANA BHAWAN, PATNA-800015
3- AREA OF OPERATION Entire Bihar.It may be operated

outside the state and country, as per
requirement
4- OBJECTIVES

(i) To disseminate and propagate the government policies, programmes, schemes
and achievements, effectively for public awareness.

(ii) To obtain people's response and feedback through interaction and dialogue in
development of "Brand Bihar".

(iii) Documentation of progress and achievements of the government.

(iv) To know and understand the mood, perception and feedback of people on
various issues and to arrange quick presentation of government's side/viewpoint among
general public through media as necessary by analyzing news published in the media.

(v) To disseminate policies, programmers and achievements of various departments
for mass education by performing role of facilitator by actively using innovative techno-
managerial behavior knowledge, method and resources of educating public and public
conversation.

(vi) Formation of creative for publicity of programmers, schemes and achievements
of various department in tune with modern ambit according to necessity and
dissemination work through poster, pamphlet, folder, booklet etc and facilitation of
advertisement work and obtaining agency fee for it.

(vii) to provide resources to the department as facilitator for making advertisement
receipt, issue and payment procedure online and transparent according to necessity. To
make available to newspapers for issue by developing classified design and tender
composing by forming creative design of classified and colour display advertisement of
various government departments /board/corporation etc issued by the information and
pubic relation department and to obtain agency fee for it.

(viii) To arrange technical management and resources for formation, maintenance
and updating of website of government of Bihar as well as departments under the state
government.

(ix) To develop innovative and better work system by procuring services of
specialists, professionals persons and agency for fulfillment of aforesaid objectives as per
necessity and to develop institutional system for taking benefit of knowledge resources
and experience of private sector and civil society and perform agreement with publicity
medium for conducting special publicity campaigns.

(x) The Bihar samwwad society may take help of local and global institutions,
governments, and financial agencies and may have partnership with them for mobilizing
additional resources for capacity augmentation in its activities.

(xi) To encourage and arrange necessary facilities available for conducting visit and
study/ research by a team of specialists/study groups / Researchers etc. constituted with
specialists from different states in order to study/research on changes occurred / occurring
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in Arts, Cultural, Archaeological sites including other significant monuments of the State
and Social, Financial and other sectors of the state.

5. There shall be a governing body, which shall be the supreme policy making body
of the Bihar samwaad society. The governing body of the Bihar samwaad society, which
shall be entrusted with the management of the society, shall comprise of following

members-
Sl. Name & address Profession Designation | Signature
no.
1 | Sri Shishir Sinha, I.LA.S. Government | chairperson
Development commissioner, Service
government of Bihar
2 | Sri Ravi Mittal, I.LA.S. Government | Member
Principal Secretary, Finance Service
department, Government of Bihar
3 | Sri Aamir Subhani, I.A.S. Government | Member
Principal Secretary General Service
Administration, Home and Minority
Welfare department, Government of
Bihar
4 | SriBrijesh Mehrotra, I.A.S. Government | Member-
Principal secretary Information and Service cum-Chief
public relation and Cabinet Secretariat Executive
department, Government of Bihar Officer
5 | Dr. Dipak Prasad, I.A.S. Government | Member
Principal secretary Planning and Service
Development and Food and Consumer
Protection department , Government
of Bihar
6 | Sri Chaitanya Prasad, I.A.S. Government | Member
Principal secretary Art, Culture & Service
Youth Department , Government of
Bihar
7 | Dr.S. Siddharth, 1.A.S. Government | Member
Secretary Industry Department and Service
Public Grivance , Government of Bihar
8 | Smt. Harjot Kaur, I.A.S. Government | Member
Secretary Tourism Department, Service
Government of Bihar
9 | Sri Rahul Singh, I.A.S. Government | Member
Secretary Information Technology Service
Department , Government of Bihar
10 | Sri Bipin Kumar Singh, I.A.S. Government | Member
Director, Information and Public Service Secretary
Relation Department , Government of
Bihar
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6. The following members, who have associated for achievement of objectives

mentioned in these Memorandum of Association are desirous of making a society under
Societies Registration Act, 21, 1860, whose name, address, profession, designation and
signature are hereunder :-

Sl. Name & Address Profession Designation | Signature
No.

1 | Sri Shishir Sinha, I.A.S. Government | Chairperson
Development commissioner, Service
government of Bihar

2 | Sri Ravi Mittal, [LA.S. Government | Member
Principal Secretary, Finance Service
department, Government of Bihar

3 | Sri Aamir Subhani, I.A.S. Government | Member
Principal Secretary, General Service
Administration, Home and Minority
Welfare department, Government of
Bihar

4 | SriBrijesh Mehrotra, I.A.S. Government | Member-
Principal secretary, Information and | Service cum-Chief

Executive

public relation and Cabinet Officer
Secretariat department, Government
of Bihar

5 | Dr. Dipak Prasad, I.A.S. Government | Member
Principal secretary, Planning and Service
Development and Food and
Consumer Protection department,
Government of Bihar

6 | Sri Chaitanya Prasad, I.A.S. Government | Member
Principal secretary, Art, Culture & Service
Youth Department , Government of
Bihar
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7 | Dr.S. Siddharth, I.A.S. Government | Member
Secretary, Industry Department and | Service

Public Grivance , Government of

Bihar
8 | Smt. Harjot Kaur, ILA.S. Government | Member
Secretary, Tourism Department, Service

Government of Bihar

9 | Sri Rahul Singh, I.A.S. Government | Member
Secretary Information Technology Service

Department , Government of Bihar

10 | Sri Bipin Kumar Singh, I.A.S. Government | Member
Director, Information and Public Service Secretary
Relation Department , Government of

Bihar

This is to certify that aforesaid 10 (ten) persons have signed before me, whom |
identify.
Signature-
Name of Post-
Full Name-
Address-

fieten, wiATerd GO,

fIgR, Uear gRT Uehlid wd |
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